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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee 
to submit the Report on their behalf, present this Ninth Report 
on the Ministry of Tourism and Civil Aviation-R'eservations for 
Scheduled Castes and Scheduled Tribes in Air India, 

2, The Committee took the evidence of the representatives of 
the Ministry of Tourism and Civil Aviation and Air India on the 
25th March, 1970, The Committee wish to express their thanks to 
the Secretary of the Ministry of Tourism and Civil Aviation and 
the General Manager of Air India and other officers of the Minis-
try of Tourism and Civil Aviation and Air India for placing before 
the Committee material and infonnation they wanted in connec-
Hon with the examination of the subjeci;, 

3, The Report was considered and adopted by the Committee 
on the 28th September, 1970, 

4, A summary of conclusion[recommendations contained in the 
Report is appended (Appendix V). 

NEW DELlu; 
November 9, 1970. 
Kartika 18, 1892 (S). 

D. BASUMATARI, 

Chairman, 
Committee on the Welfare of 

Scheduled Castes and Scheduled Tribes. 

v) 
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ADOPTION OF RESERVATION ORDERS BY AIR INDIA 

The Air lnchl. Corporation came into existence in August, 1953. 
:'By the 31st December, 1964, Air India had 2306 employees inclu-
-sive of ~  ir foreign countries. This strength was built up mostly 
by t"ansi'cr of employees from Indian Airlines Corporation which 
had initially absorbed the staff of the ex-Company viz., Air India 
Ltd .. un nationalisation. 

1.2 As on the 1st January, 1970, Air India had 7289 employees 
on their roll. 

1.3. From the very beginning "quota reservations" for Scheduled 
'Castes and Scheduled Tribes had not been made in the matter of 
recruitment, the Corporation's policy had been to give adequate repre-
sentation to candidates of Scheduled Castes!Scheduled Tribes 
wherever possible provided they possessed the prescribed qualifica-
tions and were suitable for the posts. Most of the recruitment in the 
10west categories was made from among candidates of Scheduled 
'Castes and Scheduled Tribes. Special action had also heen taken 
by Air India to recruit as many candidates of those classes as pos-
'sible to clerical posts. 

1.4. Air India finally adopted reservation orders with effect from 
the 1st January, 1966. 

1.5. In a written note furnished to the Committee, the Ministry 
-of Tourism and Civil Aviation have stated the reasons why the Air 
India did not adopt the reservation orders before January, 1966: 

"In November, 1954, the Ministry of Home Affairs agreed, in 
principle, that the reservation orders in respect of the 
Scheduled Castes and Scheduled Tribes should also apply 
to statutory bodies which were not already following them. 
They, however, left it to the Ministries concerned to de-
cide whether Government should issue a directive in this 
connection or not. If the Statute did not permit such a 
directive the only course would be to hring Government's 
policy to the notice of the statutory authority and to sug-
gest that they should make suitable rules or amendments 
to fall in line with the policy. 
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This matter was brought to the attention of the Air India and 
they were asked by this Ministry to indicate the action 
taken to implement the policy. 

Later in May, 1955, Air India replied that they did not sup-' 
port the principle underlying Government's decision 
regarding re5€rvation as their organisation was working. 
on a commercial basis and had to operate in a highly com-
petitive international market. Their prinCiple was to 
select personnel strictly on merit. 

The problem was taken up by the Ministry with the Ministry 
of Law and the Law Ministry advised that there was no· 
provision in the Air Corporations Act under Which. 
Government could issue a dil"ective to the Corporation 
to make reservations in the services of the Corporation. 

In July, 1955, the then Minister of Communications had a 
discussion with the Chairman of Air India on the general 
question of extending the scope of reservation to State-, 
owned Corporations and Companies. The Chairman 
felt that it ~  neither be practicable nor desirable to, 
enforce a rigid ,reservation system in so far as Air India 
was concerned. While appreciating this, the Minister ex-
pressed the view that in posts such as Loaders, Cleaners" 
Junior Mechanics, Typists etc., there should be scope for-
encouraging members of Scheduled Castes. Air India 
then agreed that special efforts would be made to recruit 
members of the Scheduled Castes in preference to other 
wherever possible. 

This was followed by a letter from the Secretary of the 
Ministry to the Chairman of Air India in August, 1955 
reiterating Government's policy and requesting Air-India 
to send annual gtatem'ents showing the position of Sche-
duled Castes and Scheduled Tribes in the Services of 
the Corporation. 

Correspondence continued to be exchanged between the Cor-
poration and this Ministry, including the Minister, ancF 
in May, 1956, the then Secretary again stressed the need 
to make special efforts to increase the in-take of Scheduled 
Castes and Scheduled Tribes. This was followed by a fur-
ther letter in August, 1956 asking for quarterly state-
ments. Air India's reply in October, 1956 was that they 
were taking the necessary action but the response to their" 
advertisements from Scheduled Caste and Schedu!ed 
Tribe candidates was not very encouraging. 



In November, 1956, ~  Ministry of Home Affairs again ad--
vised that the orders regarding reservation of posts should 
'be followed as far as possible by Government Limited 
Companies, but observed that they would not like to fetter 
the discretion of the management in the matter of staff 
recruitment and that reservation orders should be followed 
consistently with the maintenance of efficiency. 

In May. 1957, the matter was again taken up with Air India 
at Minister's level. In August, 1959, the Secretary of the 
Ministry yet again impressed on Air India that special 
efforts should be made to increase the in-take ')f Scheduled 
Castes and Scheduled Tribes. This pressure was main-
tained. Air India, however, maintained throughout that 
since they were working in a highly competitive field, 
the strict implication of the Government policy would 
not be desirable in their case. They would, nevertheless, 
continue to make efforts to increase the in-tak':! of Sche-
duled Castes and Scheduled Tribes . 

. 
In August, 1965, the Ministry of Home Affairs ~ i  that 
Air India should be persuaded to observe the reservation 
orders. As a result of c rr ~ c  and discussions 
with this Ministery, Air India finally agreed in Novem-
ber, 1965 to fall in line with the general scheme of reser-
vation, subject to the condition that it would not be pos-
sible for them to carry-forward their reserved vacancies 
not filled in a particular calendar year for being filled in 
subsequent years. 

In July, 19,66, the Home Ministry desired that Air India should 
adopt the carry-over principle and fully implement the 
reservation orders. Air India, however, expressed their 
difficulty about the carry-forward rule and in April, 1967, 
the Ministry of Home Affairs were requested to exempt 
Air India from it. This was not acceptable to the Home' 
Ministry and the Corporation was informed accordingly. 
mtimately, in March, 1968, Air India agreed to fall in 
line. 

In April, 1969, the Ministry of' Tourism and Civil Aviation 
wrote 'to 'the Chairman of Air India requesting him to-
take personal interest in the matter- of reservation of 
Schedul'ed Castes and Scheduled Tribes. This was fol-
lowed by another letter from him in August, 1969. 
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It will be observed, therefore, that this Ministry had been 
consistently pressurizing Air India to adopt the general 
p::Jlicy laid down by Government in regard to Scheduled 
Castes and Scheduled Tribes. All the instructions issued 
by the Ministry of Home Affairs have been duly com-
municated to Air India and the Minister himself has 
taken up the matter personally with the Chairman. Air 
India's argument throughout has been that since they 
operate in a highly competitive international field, it will 
not be desirable for them to make recruitment on i ~ 

but the merit principle. r ~  are conscious of thes!' 
shortcomings and Air India itself has now appreciated the 
need to put the matter right." 

1.6. During evidence, the representative of the Ministry of 
Tourism and Civil Aviation has made the follOWing observations: 

"As I submitted earlier also this is not a satisfactory picture. 
However, we are certainly giving great attention to it. 
I have had discussions with the General Manager also 
and he is conscious of the imperative nee a to live upto 
the expectations that we have and Air India have as-
~i r  me that they intend to rectify this position as 
quickly as possible subject to their being able to get 
suitable candidates. When I say 'suitable' I have impres-
sed them that in appropriate cases they should reduce 
the minimum qualification so that the Scheduled Castes 
and Scheduled Tribe3 are enable to play a role in Air 
India." 

1.7. The Committee are distressed to note that although the Air 
India Corporation came into existence in August, 1953, the reserva-
tions for Scheduled Castes and Scheduled Tribes in the Corporation 
were adopted as late as 1st January, 1966, and that too after pro-
tracted correspondence and discussions between the Ministry of 
Tourism and Civil Aviation and the Corporation. In view of the 
mandatory provisions of Article 335 of the Constitution i~  lay 
down that the claims of tbe members of tbe Scheduled Castes and 
Scheduled Tribes Shall be taken into consideration, consistently 
with the maintenance of efficiency of administration, in the making 
of appointments to services and posts, it sbould have been obligatory 
on the part of t'be Air India to provide reservations for Scheduled 
Castes and Scheduled Tribes from tbe very beginning. As matters 
stand, on account of the delayed implementation of the Home Minis-
try's reservation orders, the Air India have deprived the Scheduled 
Castes and Scheduled Tribes of their due and legitimate rights 
guaranteed by the Constitution. The Committee, however, are glad 



(bat Government are conscious of the shortcomings and "Air India 
has now appreciated the need to put the matter right." The Com-
mittee hope that the Corporation would, as assured by the repre-
sentative of the Ministry of Tourism and Civil Aviation, rectify the 
position as quickly as possible so that the Scheduled Castes and 
:Scheduled Tribes are enabled to play a significant role in Air India. 



n 
LIAISON WITH BUREAU OF PUBLIC ENTERPRISES 

The Ministry of Finance (Bureau of Public 'Enterprises) in their 
O.M. No. 2(1l5)!68-BPE(GM) dated the 25th September, 1969, re-
quested all the Ministries and Departments of the Government of 
India to keep a watch over the position regarding the implementa-
tion of the Gl)vernment of India decisions in so far as the employ-
ment of Scheduled Castes and Scheduled Tribes in the public enter-
prises was concerned and also keep statistics about the share of 
Scheduled Castes and Scheduled Tribes in the staff strengthirecruit-
menti promotion in these enterprises. 

2.2 In their Second Report on the Ministry of Finance (Bureau 
of Public Enterprises) and the Ministry of Home Affairs: Reser-
vations for Scheduled Castes and Scheduled Tribes in public 
undertakings, the Committee had expressed the hope that hence-
forth all the public sector udertakings would maintain statistics 
relating to the employment of Scheduled Castes and Scheduled 
Tribes according to the proforma which had been revised for the 
purpose by the Bureau of Public Enterprises and that these would 
be made available to the Commissioner for Scheduled Castes and 
Scheduled Tribes and to the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes. 

2.3 The Ministry of Finance (Bureau of Public Enterprises) in 
their O.M. No. 9(2)!70-BPE(GM-I)-1 dated the 9th March, 1970, 
issued instructions to all the Ministries and Departments concerned 
to comply with the recommendations made by the Committee on 
thp Welfare of Scheduled Castes and Scheduled Tribes. 

2.4 In reply to a question, the representative of Air India has 
affirmed that the statistics relating to the employment of Scheduled 
Castes and Scheduled Tribes are being maintained according to· 
the proforme devised by the Bureau of Public Enterprises. 

2.5 Asked to state the nature of liaison and co-ordination exist-
ing between the Air India and the Bureau of Public Enterprises in 
the matter of reservations for Scheduled Caste&' and Scheduled" 
Tribes in the Air India, the representative of Air India has stated: 

''The Bureau of Public Enterprises communicate the instruc-
tions of the Government in regard to reservation of' 
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vacancies for Scheduled Castes and Scheduled Tribes. 
The Bureau also calls for the periodical returns and 
statistics .... 

Apart from the nominations' made by the Empl'oyment Ex-
change and the Organisations of Scheduled Castes and 
Scheduled Tribes, the Bureau should also have some Cell 
which can maintain a live roste.r of Scheduled Caste and 
Scheduled Tribe candidates for the various posts-region-
wise so that this can be made available to the Public 
Sector Undertakings as an additional source to widen the 
scope of recruitment." 

2.6 The Committee note that the Air India are maintaining. and 
:also furnishing to the Bureau of Public:. Enterprises, periodical 
returns and statistKs about the, share of Scheduled . Castes and 
Scheduled Tribes in their recruitment. The Committee would, how-
ever, like to emphasise that mere maintenance of statistics is not 
'8n end by itself. The object of maintaining these statistics is to 
know the deficiency' and shortfalls in the recruitment of Sclheduled 
Castes and Scheduled Tribes in the Services and to underline the 
need for taking urgent remedial measures to make good the short-
falls. 

2.7. The Committee agree with the views of the representative 
of Air India that it would be desirable; to set up a Cell in the Bureau 
of Public Enterprises for maintaining a live roster of Scheduled 
Caste and Scheduled Tribe candidates .for the various posts (region-
wise). The COIDDlittee . feel that .the maintenance ·of such a .roster 
would. widen the scope .ofrecruitment and. facilitate . absorption of 
Scheduled Caste and Scheduled Tribe candidates in public sector 
undertakings. 

2.8. The Committee also desire that the Bureau of Public Enter-
prises. should watch the percentages of reservations prescribed for 
Scheduled Castes and Scheduled Tribes in Air India. The defic-
ciencies, if any, found in the .representation of Scheduled Castes and 
Scheduled Tribes in services of Air India should immediately be 
brought to the notice of the Ministry of Tourism and Civil Aviation 
and Air India so that effectiveremediaf measures could be taken. 
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RECRUITMENT 

Percentage of Reservations in Government of India 

Prior to March, 1970, the Government of India had reserved 121 
per cent for Scheduled Castes and 5 per cent for Scheduled Tribes 
in the case of vacancies filled by direct recruitment on an all-India 
basis by open Competition and in other cases where recruitment was. 
otherwise than by open competition, the reservation was 16-213 per 
cent for Scheduled Castes and 5 per cent for Scheduled Tribes. In 
the case of direct recruitment. to Class III and Clas& IV posts which 
normally attracted candidates from .a locality or a region, theresel'-
Ovation was provided generally in proportion to the population of 
rScheduled Castes and Scheduled Tribes in the respective! State' 
:Union Territory. The' reservation did not apply to: 

(i) vacancies filled by transfer; 

(ii) temporary appointment of less than 45 days' duration; 

(iii) purely temporary establishments such as work charged' 
staff including the daily-rlated and monthly-rated staff; 
and 

(iv) scientific and technical' posts for conducting research for 
organising, guiding and directing research which were' 
specifically exempted from the purview of tire reservation 
orders in accordance with the orders on the subject. 

3.2. The Ministry of Home Affairs vide their 'Resolution No, 
27125168-Est. (SCT) dated the 25th March, 1970, have revised upwards' 
the percentages of reservation for Scheduled Castes and Scheduled 
Tribes on the basis of the popUlation figures of 1961 census. 

It has been stated inter alia in the Resolution: 

"Scheduled Castes: Instead of the existing'reservation of ~ 

per cent, there will be a reservation of 15 per cent of the 
vacancies in favour of Scheduled Castes, in posts filled ~  

direct recruitment on an all India basis by open compe-
Htion i.e., through the Union Public Service Commission 
or by means of open competitive tests held by any other 
authority. Where recruitment is made otherwise than-

8 



by open competition, the existing reservation at 16-2;3-
per cent of the vacancies in favour of Scheduled Castes 

\\ ill continue; 

Scheduled Tribes: Both in recruitment by open competition 
and in recruitment made otherwise than by open com· 
petition to posts filled by direct recruitment on an all 
India basis, the r ~r i  in favour of Scheduled Tribes 
will be 7i per cent as against the existing reservation of 

5 per cent. 

In posts and services recruitment to which is made on a local 
or regional basis, the percentages of reservation for Sche-
duled Castes and Scheduled Tribes shall be revised 
wherever necessary after taking into account the per-
centages of population of Scheduled ~  and Scheduled' 
Tribes in the various States and Union Territories ac-
cording to the 1961 Census." 

Percentage of Reservations of posts in Air India 

r 3.3. Prior to 1st January, 1966, quota reservations.·f9r Scheduled 
Castes and Scheduled Tribes had not been made in Air India in the 
matter of recruitment'. The Corporation's policy had been to give 
adequate representation to candidates of Scheduled CastesiTribes 
wherever, possible provided they possessed the prescribed qualifica-
tions and were suitable for the posts. It has been stated by Air India 
that most of the recruitments in the lowest categories were already 
being made from among candidates of the Scheduled Castes and Sche-
duled Tribes. Special action had also been taken to recruit as many 
candidates of these classes as possible to clerical posts. With effect 
from 1st January, 1966, however, the Corporation had been followin,g 
the system of quota reservations for Scheduled !Castes and Scheduled 
Tribes on the ~i ci  laid down by the Gove.mment . i.e. on the 
basis of 12! per cent and 5 per cent vacancies respeCtively in case of 
direct recruitment by open competition. Howeve.r, the reservation 
did not apply to: 

(i) vacancies filled by transfer or by promotion, 
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(ii) vancancies cf licensed categories, 

(iii) temporary appointments of less than 3 months. ~ r i  

(iv) purely temporary establishments such as workcharged 
staff (project staff) including the daily-rated and monthly 
rated staff. 

·3.4. As regards the perrentage of reservations in the matter of· 
;appointment to posts by direct recruitment, the reprE!sehtative of 
Air India has stated during evidence that the Corporation: has been ' 
following the instructions of the Government of India, in this regard. 
The representative of the Ministry of Tourism and Civil Aviation 
has added that in case of direct recruitment by open competition, 
the reservation is 12! per cent for Scheduled Castes and 5 per rent 
for Scheduled Tribes and in other cases it is 16-213 per cent and 5 
per cent for 5cheduled Castes and Scheduled Tribes respectively. 

3.5. The Committee note the present percentages of reservatioDS 
provided for Scheduled Castes and Scheduled Tribes in Air India. 
'They hope that with the enhancement of the percentages of reser-
vations by the Government of India for Scheduled Castes from 

~ pet' cent to 15 per cent and for Scheduled Tribes from 5 per cent 
to 7 ~ per cent in posts filled by direct recruitment on an all India 
basis, the Corporation would also raise upwards the percentages lof 
reservations for Scheduled Castes and Scheduled Tribes according-
ly. In this connection, the Committee would like to invite the atten-
tion of the Ministry to the following observations made by the 
Ministry of Finance (Bureau of Public Enterprises) in relation to 
the enhancement of the percentages of reservations for Scheduled 
-Castes and Scheduled Tribes in the services of public undertakinp 
(vide 7th Report of the Com;mittee on the Welfare of Scheduled 
Castes and Scheduled Tribes-4th Lok Sabha-p. 1): 

"If the existing percentages of reservation for Scheduled 
Castes and Scheduled Tribes in Government services are 
revised upwards, on the basis of the population figures of 
1961 Census or otherwise, there may not be much oltjec-
tion to adopting these percentages for the Public Enter-
prises also." 
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3.6. The Committee find that reservation does not apply to tempo-
rary appointments of less than 3 months duration. The Committee 
find no justification for not making reservations in the temporary 
appointments of more than 45 days in accordance with the orders 
of the Government of India. The Committee hope that this matter 
would be looked intO' hy the Ministry. 

2313 (Aii) LS-2. 



IV 
RECRUITMENT PROCEDURE 

In a written note furnished to the Committee, Air India has ex-
plained as under the Recruitment Procedure prevalent in Air India: 

"The recruitment policy of the Corporation in respect of the 
staff on Indian scales of pay has been laid down in Head 
Office Circular No. 7!55-56 of February 9, 1956. 

(A) Recruitment at Headquarters 

Recruitment at Headquarters in common categories like Clerks, 
Typists, Stenographers, Sr. Traffic Asstts., Storekeepers 
and all posts in unskilled categories is made by the person-
nel Department in respect of all the departments of the 
Corporation. Recruitment to other categories of staff i&' 
made by the individual departments concerned. For 
example, the Commercial Department directly recruits Air 
Hostesses, Receptionists, Assistant Station Sup2rintendents, 
etc. While the Engineering Department directly recruits 
Technicians, Trainee Technicians, Licenced Engineers, 
Technical Officers etc. Similarly, the Operations Depart-
ment directly recruits Pilots, Navigators, Flight Engineers 
Cadets, Flight Operations Officers, Technical Officers, etc. 
While the Accounts Department directly recruits candi-
dates for the post of Accounts Officers and above. 

(B) Recruitment at Outstations 

RecrUitment at outstations in respect of categories other than 
the Assistant Station Superintendents and above in the 
Commercial Department and comparable posts in other 
Departments is normally made locally by the heads of 
respective stations and staff so recruited are not transfer-
red to other stations. Exceptions to this principle are 
however made in respect of departments like Operations, 
Engineering or Stores in the exigencies of service and 
staff are transferred to such stations on a temporary or 
regular basis to fill the vacancies. Recruitment at out-
stations in respect of categories of Assistant Station Super-
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intendent and above in the Commercial Department and 
comparable posts in other departments is made at Head-
quarters by the respective departments. 

(C) State-wise recruitment 

Recruitment to the various posts in the Co:-po)'ation on Indian 
Scales of pay is not made on State-wise basis. Thus in 
Bombay where a majority of the Corporation's staff are 
stationed, the recruitment is not confined to the people in 
Maharashtra State alone. The same is true in respect of 
Delhi, Calcutta and Madras where our regional offices 
are situated. We do, however, consider people in a parti-
cular locality or region for skilled or semi-skilled job 
irrespective of the State or province to which they belong; 
this to a certain extent helps in solving the acute prob-
lem of housing workers in urban areas . like Bombay, 
Delhi, Madras and Calcutta. 

(2) Application 

Applications for .employment are generally entertained in the 
prescribed form. In cases in which an application fee is 
prescribed, the candidates of the Scheduled CasteslTribes 
are chargd 114th of the prescribed fee. 

(3) Method of Selection 

After the applications are received they are scrutinised and 
. candidates, who possess the minimum requirements, are 

called for tests or interview or both as the case may be. 
Aptitude testslwritten examinations are· held for the 
selection of Assistant Flight Pursers, Senior Traffic Assis-
tants and Junior Executives in the Commercial Depart-
ment followed by assessment interview. Besides, trade 
tests are conducted for categories of posts like Typists, 
Stenographers, Cooks, Drivers and other technical posts 
in the Operations and Engineering Departments to as-
certain their proficiency in the respectiye trades. 

(4) Interview 

Where testsiwritten examinations are held, candidates who 
pass the tests/examinations are called for assessment inter-
views. Selection Panel for common categories generally 
consists of one or two representatives of the employing 
department and a representative of the Personnel Depart-
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meR\; With regard to. c ~ri  other than common 
categories, seieetioJa Committees are constituted by the 
Heads of the Emplo-Ylng Department. Such Committees 
generally consist of 2 to 3 members. 

Candidates who are found suitable by the selection Committee 
are offered employment according to their order of merit. 
If there are mme suitable candidates than the number of 
vacancies. they are kept on the approved list and Qffered 
employment as and when vacancies occur. All such ap-
pamtments are subject to candidates passing the Medical 
Test ~ the Corporation's-Medical Offtcer and the due 
verification of their antecedents and character." 

~  Asked, whether any representatl:ive of Scheduled Castes and 
Scheduled-Tribes have been included in the variololll Selection I 
Promotion Boards set up by the Air India, the representanve of the 
Ministry has stilted: 

"That position is that there are no representatives of the 
Scheduled Castes and Scheduled Tribes on the Selection 
Board appointed by Air India and their view has been 
that since the officers 'on these panels are already fully 
familiar with the Government's instructions and require-
ments, they do not see any paTticular need for having a 
representative of the Scheduled Castes on the Panel it-
self." 

He has aUded: 

"I am giving the repily that Air India ha5given in this parti-
culQT matter. My personal view is, no gr.eat harm would 
be d&ne in having ,a member' of -SeheduJ;ed ·Castes on the 
pMl'e1, if it gives ccmfidenoe alld· if it 'creates· a feeling of 
im}!lllrtialfty. We can t_ it up-with the' Air India." 

4.3. In ·reply·to a question, the representative of the Air India has 
stated that no case has come to their notice where Scheduled Caste 
and·Scheduled. Tcibe employees have been superseded. 

4.4. The Committee asked about the specific coneessioDS which 
were given to Scheduled Castel Scheduled Tribe candidates at the 
time of written examinationslinterview. The representative of Air 
India has stated: 

«We haveDesuchprac.tice of. giving speci:fic concessions but 
if-the -canQida;es belonging to Scheduled ,Castes and SChe-
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-dllled Tribes are suitable, they are selected, even though 
better material from other communities is available. In 
other words, if a nen-Scheduled CastelTribe candidate is 
available of the same qualifications and standard,we take 
the Scheduled Caste and Scheduled Tribe first aDd· tiren 
take the other." 

4.5. In reply to a further question, the'representative of Air India 
has stated that ScheduJed Caste and Sch.&duled Tribe ctlndidates are 
not interviewed in separate blocks. 

4t6. The Commissioner for Scheduled Castes and Scheduled Tribes 
in his Eighteenth Report for the year 1968-69 has reported as fol-
lows: 

"The Air India advertised some posts of clerks and cater.ing 
Assistants. Since there was no mention cin advertisement 
about the number of posts reserved for Scheduled Castes 
and SchedUled Tribes the Air India was r.equested to; indi-
cate the number of reserved vacancies. According to the 
Air India, one vacancy of Junior Catering Assistant .was 
reserved and 48 candidates belonging to the Scheduled 
Castes and fulfilling the prescribed qualifications had ap-
plied for the posts, none of them was however found suit-
able for the post." 

4.7. In this regard, the Air India has stated the following in. a 
written note: 

... Air India's Manager at New Delhi wanted to fill up the 
post of a Junior CabinlCatering Assistant and the mini-
mum qualifications laid down for the post was' S:s:C .. or 
its equivalent examination with preference being given to 
candidates with experience in catering. One hundred and 
forty including fortyeight Scheduled Caste candidates were 
interviewed by a. duly constituted selection board' for as-
Ressing their suitability for the post. It was the unani-
mous decision of all the members of the Selection Panel 
(consisting of three members) that none of the 48 Sche-

duled Caste candidates interviewed was suitable for the 
job of Junior Cabin/Catering Assistant. This assessment 
was accepted by the Manager, Northern India, New Delhi, 
and hence none of the applicants could be appointed to the 
post they applied for." 

4.8. The Committee note that while the Ministry of Home Affairs 
have pl'ovided relaxations and concessions for Scheduled Castes and 
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Scheduled Tribes in the matter of recruitment, the Air India ctoe. 
not extend such concessions to Scheduled Castes and Scheduled 
Tribes at the time of recruitment for posts under the CorporatiOD. 
Under the Ministry of Home Mairs' order No. S\10\66-Est(C), dated 
the 15th· May, 1967, "The appointing authQrities will have discretion 
to select, for vacancies reserved for Soheduled Castes and Scheduled 
Tribes, candidates belonging to these communities who may be of • 
lower standard than candidates of other communities, so long as the 
Scheduled Castes and Scheduled Tribes candidates have the pres-
cribed minimum educational, technical and other essential quall-
fications and the appointing authorities are satisfied that the lower-
ing of standards wilI not unduly affect the maintens.nce of efficienc,. 
of administration." The Air India does not appear to have 1Y:te4 
according to these instructions laid down by the Ministry of Home 
Affairs in this behaU. 

4.9. The Committee further note that although the Ministry of 
Home Affairs, vide their O.M. No. 16\1\65-Est.(C), dated the 20th 
July, 1965, have laid down that the Soheduled Caste and Scheduled 
Tribe candidates should, wherever possible, be taken for interview in 
a separate bloc and preferably on a separate date so that they are 
not judged in comparison with general candidates, the Air India 
do not interview such candidates in separate blocs and on separate 
dates. The Committee feel that due to non-adoption of these orders, 
the Scheduled Caste and Scheduled Tribe candidates are at great 
disadvantage as compared to other candidates insofar as recruitment 
in Air India is concerned. Had the Air India implemented the 
orders of the Ministry of Home Affairs, it would have been. possI-
ble for them to recruit suitable Scheduled Caste candidates for the 
post of Junior Cabin\Catering Assistant for which 48 Scheduled 
Caste candidates were interviewed and not judged suitable. The 
Committee, therefore, recommend' that the Ministry should take up 
with the Air India the question of adopting all the orders issued 
by the Government 01 India insofar as concessions for Scheduled 
Castes and Scheduled Tribes are concerned. 
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EMPLOYMENT NOTICES 

1n a written note furnished to the Committee, Air India has stat-
ed as follows the procedure followed by it in regard to the notifica-
tion of vacancies: 

"When vacancies are filled other than by promotion they ate 
notified to staff both in common categories as well as other 
categories through Employment Notices. 

All vacancies which are filled otherwise than by promotion 
and which extend over a period of three months are noti-
fied to the Employment Exchange as required under the 
Employment Exchanges (Compulsory Notification of 
vacancies) Act, 1959 and to the following agencies in Bom-
bay so that all eligible Scheduled Caste/Tribe candidatea, 
may apply for consideration: 

(1) The Adivasi Seva MandaI, Bombay-I. 

(2) The Maharashtra State Depressed Classes League, Bom-
bay-I. 

(3) Scheduled Caste l]plift Union, Bombay-29. 

(4) Shree Meghwal Shiksan Pracharak Sangh, Bombay-9. 

At Indian outstations such as Delhi, Calcutta and Madras, we 
notify the vacancies to few other agencies of the Scheduled 
Castes and Scheduled Tribes and Associations r~c i  

by the Central Government. Such Notifications at Out-
stations are issued by the Station Heads concerned. Noti-
fications are also sent to the Directorate General of Re-
settlement and Employment, Ministry of Labour & 
Employment as well as the Directorate General of Resettle-
ment, Defence, New Delhi. Barring ilosts in the unskilled 
categories like Cleaner, Peon, Loaders, etc. most of the 
vacancies are notified in the English Language local dailies. 
However, higher posts like Assistant Flight Purser, Assis-
tant Station Superintendents or Technical Posts in the 
Operations and Engineering Departments etc. are notified 
on all-India basis through leading dailies." 
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5.2. On being asked whether the specific number of posts reserved 
for Scheduled Castes and Scheduled Tribes is mentioned in all adver-
tisements, the representative of Air India has stated that the number 
of posts is not mentioned, but the percentage is always mentioned. 

,ft-.3. ''1I'he Committee enquired of the reasons for n<Jt intimating 
.the v.acancies to Scheduled CasteslTribes Organisations outside 
Maharashtra so that Scheduled Caste/Scheduled Tribecalildidates 
from Maharashtra could be sponsored by them. The representative 
of Air India has assured that in' future vacancies would be notified 
to other regions through respective Governments or through respec-
tive Scheduled CasteS"JScheduldTribes Associations. In reply to 
aquestion,the representative of Air India has stated that the Em-
:ploymentExchanges are also informed about the vacancies. 

5'.4.:lfhe Committee are unhappy to fiRd that the aciual number 
ofposts't'eSenred for Scheduled €astes and Schelhlled Tribes is not 
~ i~ 'in 'the atlvertmemems MId'iUi" .-ty r1Iienpercentage of 
reservations is stated. They reeemmend: that in future 'the number 
of posts reserved for Scheduled Castes and Scheduled Tribes is not 
be indicated in the advertisements published in newspapers and 
~ i  _t to the Bmplo,mRt. 8xcJtaaees; ·'Ae ,'Committee 
further recommend that precise reasons for the rejection of the 
Scheduled CastesJTribe candidates, who have been sponsored by the 
Employment Exchanges should be communicated' to them. 

5.5. The Committee urge that the advertisements for recruitment 
,to the various posts in Air India should bepuh1i9hed in IMal news-
'papers tiMludingtlailyJweekly newspaperswhieh 'Me· exclusively 
'devoted -to' the e8use ~ ~  Oa'stes' ~ Tribes in 
'addition'to the leading national' 'papers. l'fIte'l\ir"lttdia-shOUld also 
"1l(ftifytheyaretmdes to' different 'regions ami 'to Sdteduled Castesl 
~ 'Tribes Organisations in these 'regions. 
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STAFF STRENGTH AND SHCJR"I'FALU) 

The Committee asked about the total number d recruitments 
made since 1966, total number of persons called forinterview"and 

c ~  and the total nwnber .1:If Scheduled Caste and Scheduled 
Tribe pel'SOlls '.cal:1ed. for interview,'and selected during the same 
period. The representative of the Ministry of tourism and Civil 
Aviation has replied' toot in llM6,J88 people r c ~ for Class 
I posts and 42 persons were seleeted, No Scheduled Caste candi-
date applied for' Class I pasts. For Class II pasts, 7.85, persons were 
called for interview, 'Pwo Scheduled C'astes also·appijed but they 
were notseiected.fn 1e6'7, totalv8cancies were .501 .and out of 
these, 77 Scheduled Caste and one· Scheduled Tribecemiidates were 
taken. 

6:2, The Committee enquired of the reasoDS why Scheduled 
Caste and' &heduled Tribe persons were not found . suitable even 
for the' post like chowkidars. cleaners, peons, etc. The represen-

i ~ of Air. India has stated: 

"We advertise in all the papers all over India }3artiaularly for 
the lower class categories generally in regional p8perslilP 
to now. Also we inform the Scheduled Castes and 
Srcmeduled Tribes organisations in the local regions. 
:NW!mally we make recruitment for these lower class 
posts from the same region. The reason is that if . a 
. pE!I'BGll is appointed in Bombay and he comes from Assam, 
he finds it very difficult to live within the salary thafhe 
gets. This is not particularly for Scheduled Caste and 
Scheduled Tribe candidates but fur everybody, . Sut now 
as desired,we willadviBe all the Scheduled Castes and 
Scheduled Tribes organisations all over India." 

6.3. At the instance of the eommittee, Air India has furnished 
a statement indi-cating the number 1)f candidates called for inter-
view and selected and the number of Scheduled Gastes/Scheduled 
Tribes called and selected category-wise Qlidng 1966-1969 (Appen-
dix I). 

19 
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8.4. A statement showing the total number of employees and the 

number of Scheduled Castes and Scheduled Tribes amongst them 
U on 1st January, 1970 is at Appendix II. 

6.5. In a written note furnished to the Committee, Air India has 
stated that no special recruitment was made during each of the last 
three years to fill up the vacancies reserved for Scheduled Caltes 
and Scheduled Tribes. 

6.6. As regards the staff position in Air India, the reprsentative 
of the Ministry of Tourism and Civil Aviation has stated: 

"J.n Class I, as on 1st January, 1969, there were 897 persons. 
This is the highest grade. Unfortunately, there is no 
representation here. In Class II which carries a pay of 
not less than Rs. 575 and upto Rs. 950 here again the 
proportion of Scheduled Castes and Scheduled Tribes is 
negligible. In Class III. of the 4740 employees, 731 are 
belonging to Scheduled Castes and 30 to Scheduled Tribes. 
In Class V out of 72 there are 71. Insofar as Class III is 
concerned the percentage is not very satisfactory. For 
Scheduled Castes the percentage is 15.42 and for Sche-
duled Tribe it is entirely unsatisfactory because it is 0.63." 

6.7. A statement showing the categories of posts included under 
Class III as also the total number of employees and the number of 
Scheduled Castes and Scheduled Tribes amongst them is given in 
Appendix III. 

6.8. Air India has furnished a written note to the Committee 
stating the reasons for the absence of a single Scheduled Castel 
Tribe OiRcer in Class I, and the reasons for the short-fall in Class II 
and Class III posts (for Scheduled Tribes). It has been stated 
therein: 

"Our vacancies in Class I and Class II posts are mostly fllled 
by promotion from the lower categories. Since we had 
only a comparatively low base in respect of Scheduled 
Castes and Scheduled Tribes, the number in Class II posts 
is small and the number of Class I posts in nil. We make 
only limited recruitment from outside at the officers level 
in the Commercial and Accounts Department and this is 
done with a view to get candidates with a specialised back-
ground like Chartered Accountants, or candidates of ade-
quate background, in the case of the Commercial Depart-
ment. Our exprience shows that we do not get enough 



applications from Scheduled CasteslTribes candidates with 
the requisite qualifications and even where such applica-
tions are received, the candidates are found to be far below 
the level prescribed for selection. 

The shortfall of Scheduled Tribe in Class III posts is also due 
to the dearth of applications from the Scheduled Tribe 
candidates. It will, however, be noted that in Class III 
posts, the total percentage for Scheduled Castes and 
Scheduled Tribes together, is apprOximately 17.2 per cent 
against the prescribed quota of ! 7i per cent for Scheduled 
Castes and Scheduled Tribes together." 

6.9. With regard to the total number of employees in Class IV 
posts (Excluding ~ r  and the number of Scheduled Caste and 
Scheduled Tribe employees amongst them, Air India has stated: 

"Since the maximum of the lowest category in Air India is 
Rs. 190 there is none in Class IV according to the classi-
fication adopted on the basis of the instructions issued by 
the Government. Under Class LV are to be included, 
posts carrying a payor a scale of pay the maximum of 
which is Rs. 110 or less (excluding sweepers)." 

6.10. The Committee enquired of the reasons for not classifying 
the posts in Air India as they were classified in the Government of 
India. The representative of Air India has replied that their scales 
of pay differ from those prevalent in the Government of India and 
"Air India has been allowed under the Government instructions to 
classify them according to salary scales." 

6.11. The Committee desired to know whether any steps had been 
taken to clear the backing which had resulted as a result of non-
enforcement of the reservation orders from· the very beginning. The 
representative of Air India has stated: 

''There are certain spheres of our activity in which we can-
not accept any compromise. One of them is the safety 
consideration. For instance, Flying Crew. Unless they 
come to a specific standard, we cannot afford to take them.. 
Siinilar is the case of highly skilled Maintenance Engineers. 
On them, the life of hundreds of people depends. 10 cer-
tain categories like this, relaxation of standard is not possi-

ble. What we can do is ~ i ~i~  ... ~ ~ .U-L 



people who are a little below standar.d, give them inten-
sive training during the specific period of time and if they 
come to the required standard, abs0rb them. That is one 
way in which it ('an be helped. 

Secondly, what we could do is to-helpinaertain -other catego-
ries where these ('onsiderations do not capply i.e. to hold 
a special recruitment only fer Schedwed Castes and Sche-
duled Tribes people and see how far we . succeed in that 
respect. 

Th!rdly, we could advertise separateiyfor -Stlheduled Castes 
and Scheduled Tribes and get as many applications as we 
possibly can. 

In the case of clerks, stenographers, we could give them special 
training." 

:The'representative of Air Inda has added: 

·'We could, notify thesevacanoies 'for the 'Scheduied Castes and 
and-Scheduled Tribes to the Scheduled -Castes and Sche-
duled Tribes organisations outside the region also. In 
other words, all over India and get. as' many' people as we 
possibly ('an." 

'6:12. In reply to a question, the representative of·Air lndia.-sta.ted: 

"'If. there are people of :required standards an<iqualifications, 
we take all of them. But the question is that we must 
get people of requked standar,dand .qualification. Lmay 
tell you from practical point of view that we are not gett-
ing people. It is a fact of life." 

. 6:13. In a written note furnished to the Committee,Alr. .In,c;Ua.nas 
-stated: 

"Prior to January 1, 1966, when we had not prescribed specific 
reservation for candidates of ScheduledCastes.ap.d Sche-
·duled Tribes, . we had taken. a policy decision that prefe-
-rencewouldbe givQn to candidates of these communities 
"wherever-possible. Jnpur.suance of this, we had recruit-
-ed candidates of Scheduled Castes and Scheduled Tribes 
much in -excess of the prescribed quota in. the lowest cate-
. gories. We have implemented the reservation orders with 

c ~  .January 1, 1966. We _have .. Dot. however, been 



23 

:alUe-to obtain our requirements of candidates of Schedu-
leAi Castes and Scheduled Tribes to fill up the reserved 
vacancies .in hjgher categories and skilled and semi-skilled' 
categories. The following, sieps are proposed to be taken 
to impr<we the intake of Scheduled CastesfTribes: 

(i) In·, alLselections, the candidates belonging to Scheduled 
Castes and Saheduled Tribes will be considered separa-
tely (Le., without comparing them vis-a-vis other c ~ 

didates), and if found suitable they will be selected 
against the reserved vacancies; 

(ii) In certain categories, the vacancies will be ~ i  

separately fop, Scheduled Castes and Scheduled Tribes 
candidates and they will be selected to the maximum 
extent possible; 

(iii) In some categories like typists, stenographers, etc., 
SehedWedCaste&/Scheduled Tribes ,candidates b.e10w th9 
required level will also be selected and in-service train-
ing will be imparted to them to bring them upt!l the 
required standard;  and 

(vi) All vacancies including vacancies in respect of higher 
categories, will also be notified to Scheduled Castes/ 
Scheduled Tribe organisations outside the Maharashtra 
Region." 

RECRUITMENT OF AIR HOS,TESSES 

~  The Committee enquired abOut the total number of-Air Hos-
tesses recruited during 1966, 1967 and 1968 and the minimum quali-
ficatiOllSt requifed for appointment as an Air Hostess. 

6.15. In a written note furnished to the Committee, it has been 
stated that for the post of Air Hostesses in he year 1966, 629 candi-
dates w.ere called for interview of which 4 were Scheduled Castes/ 
Scheduled Tribes. and out of them 52 candidates were selected. No 
Scheduled Castes/Tribe candidate was selected for the post. 752 c ~ 

didiltes.inc1uding 10,Scheduled Ca&telScheduled Tribe candidates were 
called for interview in the year 1967 and 32 were appointed as Air' 
Ho$esses. No Scheduled Caste/Scheduled Tribe was appointed. 
1,275 candidates i~c i  9 from Scheduled Castes/ScheduledTrfbes 
were called. for interview in the year 1968 and out of them 21 were 
selected. None belonged to Scheduled Caste or Scheduled Tribe .. 
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6.16. As regards the reasons for not selecting Scheduled Castes 
and Scheduled Tribe applicants after interview, it has been stated 
in the written note: "The candidates interviewed did not come upto 
the required standard in the Personnel assessment interview, and 
therefore could not be selected for appointments." 

8.17. It has been further stated that the number of applications 
received from Scheduled Castes and Scheduled Tribes for the post 
of Air Hostesses during 1966, 1967 and 1968 is not available on record 
as the same is not being maintained. 

6.18. The following qualifications are required for the post of Air 
Hostesses:. 

1. Educational Qualifications: 

2. Age limits: 19-25 years. 

3. Height: 5' 1"-5' 7" 

Senior Cambridge, Matrie 
or S.S.C. 

4. Weight: In proportion to height (96 ~  lbs.). 

5. Pleasing personality 

5. Appearance: Clear Complexion, good grooming and good 
deportment. 

7. Well modulated voice and filuent speech. 

8. Medical fitness according to Corporation's 5tandard. 

g. Normal eyesight without glasses. 

10. Single (Unmarried). Divorcees will not be considered. 

11. Eligible for Indian Passport. 

12. Knowledge of J'irst-aid  and a Foreign language (Prefer-
able). 

6.19. The Committee note that there is DO representation of Sche-
duled Castes and Scheduled Tribes in Class I service in Air India. 
In Class n service, their representation is negligible. In Class m 
INIrvice, except in the grade of Ks. 100-190 meant for chowkidara, 
watchmen, peons, etc., the representation in other categories of posta 
III bu;igni&cant. The Committee cannot overemphasise the need for 
taking immediate Decessary steps to make up the shortfalls. The 
Committee hope that, as assured during evidence, Air India wiD hola 
special recruitments to clear the backlog. The Ministry of Tourism 
ad Civil Aviation shOUld also see that Air India scrupulously 0'11-
serves aU the orders of the Government of India in r~  to the 
cOIlcesilionslrelu:atiOlls provided for Scheduled Castes and Seheduletl 
'I'I6es. 
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6.20. The Committee regret to note that not a single Scheduled 
Castel Tribe candidate was selected for the post of Air Hostess durinc 
the years 1966 to 1.968. The Committee feel that Scheduled Castel 
Tribe candidates appearing for interview for the post of Air Hostess 
were not judged according to the relaxed standards. In the opinion 
of the Committee, when a candidate is called for interview, he or 
she must have been deemed to have possessed the minimum qualifica-
tions required for the post. Otherwise, such candidate would not 
have been called for interview. In the face of this, the Committee 
are unable to understand the reasons for rejection of Scheduled 
CastelTribe candidates for the post of Air Hostess at the interview 
stage, thus depriving them of their reserved quota. The Committee 
suggest that in future full reasons for the rejection of Scheduled 
Caste/Tribe candidates for the vacancies reserved for them slaould 
be recorded. 

6.21. While the Committee agree that there are certain spheres of 
activity where one cannot accept any compromise in regard to main-
tenance of specific standards, there are many other spheres where 
relaxation of standards is possible. The Committee feel encouraged 
by the assurance given by the representative of Air India that a 
special effort will be made "to get people who are a little beloW' 
standard, give them intensive training in a specific period of time 
and, if they come to the required standard, absorb them." . 



vn 
MAINTENANCE OF RO$TERS 

In a-written note furnished to the Committee. the Air India has 
staied: 

"The responsibility for ensuring the recruitment of Scbeduled 
Castes/Scheduled Tribes according to the reservations and 
for maintaining the rosters will be that of the recruiting 
authorities. For all common categories' where recruit-
ment is made by the Personnel Department that Depart.-
ment will have the responsibility for maintaining the ros-
ter. For those categories where recruitment is made by 
the Department concerned in Bombay, the respective De-
partments will maintain the roster. For recruitment made 
for Indian outstations by the respective Station Heads, the 
rosters should be maintained by them. 

To give proper effect to the reservations every appointing 
authority will treat vacancies as "reserved" or "un-reser-
ved" according to a model roster. I.t will be the respon-
sibility of that authority to maintain the roster. 

As soon after the 1st January, of every year as possible and 
latest by the 15th February, the Personnel Manager will 
forward to the Head Office an annual statement in the 
form given showing the number of posts and the number 
held by members of Scheduled Castes and Scheduled Tri-
bes in each class as on 1st January of every year. The 
Personnel Department will also continue to send the pre-
sent statement for half yearly periods showing the recruit-
ment of personnel belonging to Scheduled Castes/Sche-
duled Tribes. For this purpose, the Personnel Depart-
ment may ask the recruiting authorities to furnish him 
such information as may be necessary from time to time. 

If a sufficient number of suitable candidates, eligible for re-
served vacancies, is not available from the respective clas-
ses in a particular year, such vacancies may be treated 
and filled as unreserved vacancies. Every effort should, 
however. be made to see that reserved vacancies are filled 
up by Scheduled Caste/Scheduled Tribe candidates during 
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the year. This does not mean that the conditions regard-
ing minimum educational or other qualifications should 
be waived or that the level of suitability for the r ic~ r 

post should be relax-ed. Where a candidate of the Sche-
duled Caste/Tribe satisfies the necessary qualification and 
is considered suitable preference should be given to him 
over other candidates especially in regard to the recruit-
ment to reserved vacancies and also to unreserved vacancies 
to the extent necessary to make up the deficiency in the 
number of such candidates recruited during the year." 

7.2. In reply to a question, the representative of the Ministry has 
stated that the roster is maintained at the time of appointment in 
Air India and the appointments are made according to the 40-point 
roster, prescribed by the Ministry of Home Affairs. 

7.3. The Committee asked whether the Ministry of Tourism and 
Civil Aviation evolved any procedure for periodical inspection of the 
rosters prescribed to be maintained by Air India. The Secretary, 
Ministry of Tourism and Civil Aviation has stated: 

"We propose to set-up a Cell in the Ministry for this purpose 
and this Cell will see that the roster is properly maintain-
ed and necessary inspections carried out. I have discus-
sions with the Air India to see that instructions of the 
Government are being observed in this regard. In fact we 
have already have this cell in view and are thinking of 
appointing a Scheduled Caste gentleman himself in the 
Cell so that he can keep real watch on the procedure and 
see that there are no grievances." 

7.4. The Committee are glad to be informed that Air India is 
maintaining 40-Point roster and the appointments are being made 
accordingly. They hope that the Ministry of Tourism and Civil 
Aviation win take early action to set up a Cell in the Ministry 
which will make periodical inspection of the roster maintained by 
Air India. 

2313 (Aii) LS-3. 
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IIi-SERVICE TRAINING 

tn a noti:! submitted to the Committee, Air India had stated: 

"The Corporatio,n does not provide any i r ic~ training 
facilities exclusively for c ~  Caste and Scheduled 
Tribe candidates. Further the Corporation does not 
normally hold any departmental. examinations for the 
staff in various grades. Hence the question of providing 
any facilities for competing in the departmental exami-
nations for Scheduled Castes and Scheduled Tribes d'oes 
not arise. However, Scheduled Caste and Scheduled Tribe 
candidates are encouraged to join the Workers' Education 
Scheme which is open to all employees." 

8.2. On being asked whether Air India would select the best 
among the candidates being considered for selec:rtidn, gilve them 
special in-service training and confirm them only after they have 
acquired the requisite proficiency, Air India has stated in a note 
that it intends to do so. The areas and categories in which this 
could be done are under examination. 

8.S. With regard to the details the Workers' Education Scheme, 
it has been stated: 

"In the year 1960, consistent with the policy  of the Central 
Government, the Scheme of the Central Board for Work-
ers Education was introduced. 

So far we have trained 7 worker-teachers and about 400 work 
trainees. The subjects under the curriculam for the 
course broadly fall under the head of (1) Introduction 
of the Workers' Education Scheme, (2) Worker and the 
Union (3) Worker-Country and the Plans. The course 
consists of lectures followed by discussions, seminars, de-
bates role playing and visits to some of the offices, indus-
tries, trade unions, Welfare Centres and Labour Colonies 
including local and India outstation excursions. 

We also sponsor the worker-teachers for the Specialisation 
courses\seminars conducted by the Board from time to 
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time. The worker trainees in Air India are given facUi-
ties' of light refreshment before attending the classes every 
day. Special free air passage for study tour to Indian 
Outstations is given to them. The expenses of the surface 
transportation in connection with the tours is also borne 
by the Corporation. If required time off is granted to the 
staff for attending the classes. 

At present our 13th Session of MarathiJHindi class is in pro-
gress with a strength of 20 workers. 

There is no reservation for Scheduled Castes and Scheduled 
Tribes in the Workers' Education Scheme. 30 Scheduled 
Caste employees had availed of the benefit of the scheme 
during the last three years." 

8.4. On being as1red whether any employee of Air India had been 
sent abroad for training during any of the last three years, the 
representative of the Ministry has stated that seven persons in 1967, 
three in 1968 and eleven in 1969 were sent ,abroad for training. 
Those were mostly engineers and technicians. None of them was 
from Scheduled Castes or Scheduled Tribes. 

8.5. The Committee are happy to be informed that Air India has 
decided to select the best among the Scheduled Castes and Sche-
duled Tribes while making recruitment and give them special in-
service training. This in fact was the reeommendation of the Yardi 
Working Group which has been accepted by the Government of 
India. 

8.6. The Committee also suggest that Scheduled Caste and Sche-
duled Tribe employees should be encouraged to join Workers' 
Education Scheme. 



IX 

DERESERVATION 

In a note submitted to the Committee, Air India has stated that if 
the efforts made for filling up the reserved vacancies during a parti-
cular year are not successful, such vacancies are treated as dereserv-
ed during the year and carried forward to the two subsequent rec-
ruitment years. In other words, if suitable candidates from Sche-
duled Castes I Tribes are not available during the period of two c1en-
dar years, the reserved vacancies carried forward would be treated 
2:; hfl.ving ~  

9.2. On being asked to indicate the number of posts dereserved 
during each of the last three years, the representative of the Ministry 
has stated that 43 posts in 1967, 62 posts in 1968 and 23 posts in 1969 
were dereserved. Those dereservations were made according to the 
Air India General Instructions by the appointing authorities. 

9.3. The Committee enquired whether before dereserving the 
posts, the matter was taken up with the Ministry of Home Affairs. 
The representative of the Ministry has replied in the negative. 

9.4. The Committee are distressed to find that the procedure for 
dereservation of reserved vacancies as per the Government of India 
orders has not been followed by Air India and posts have been 
derserved year after year without prior approval of the Ministry 
of Home Affairs. The Committee stress that before dereser:vation 
of posts, prior approval of the Ministry of Home Affairs should be 
taken. They also desire that all the cases of dereservation should 
be reported to the Ministry of Tourism and Civil AviationlCommis-
sioner for Scheduled Castes and Scheduled Tribes with a note indi-
t:ating the efforts made to get the suitable candidates for their in-
formation. 

9.5. The Committee hope that before dereserving a partiCUlar 
post, the Employment Exchanges will be approached to get Sche-
duled Caste and Scheduled Tribe candidates. 

9.6. The Committee recommend that the posts which have been 
dereserved should be carried forward for three recruitment years 
instead of two recruitment years in terms of the Ministry of Home 
Affairs Office l\Iem9randum No. 27125168-Est.(SCT). dated the 25th 
March, 1970. 



X 

LIAISON OFFICER AND COMPLAINT CELL 

During the course of evidence, the representative of Air India 
has informed the Committee that the Chief Personnel Officer in Air 
India has been appointed to work as a Liaison i ~r to ensure due 
compliance by the appointing authorities of the orders and instruc-
tions pertaining to the reservation of vacancies in favour of Schedul-
ed Castes and Scheduled Tribes and other benefits admissible to 
them. 

10.2. The Committee enquired about the nature of grievances 
brought up by Scheduled Caste and Scheduled Tribe employees and 
the action taken thereon. The representative of Air India has stated 
that they have devised a procedure to deal with grievances. To get 
the grievances redressed, an individual could approach the highest 
level. He has added that so far no individual cases have come to 
Air India's notice. 

10.3. The procedure for the redress of individual grievance as 
furnished by Air India is given at Appendix IV. 

10.4. The Committee note that the Chief Personnel Officer in Air 
India has been appointed to work as a Liaison Officer to ensure that 
the Government of India orders about reservations are implemented 
by the appointing authorities. They are, however, doubtful if the 
Chief Personnel Officer with his other administrative duties will be 
able to spare time to attend to this work. The Committee hope that 
the Corporation would review the position after a period of time 
to see whether the Liaison Officer is able to work effectively and 
improve the representation of Scheduled Castes and Scheduled Tribes 
iD Air IBdi •. 

10.5. The Committee desire that complaints Cells should be set 
up in all the Regional Offices of Air India to redress the complaints 
and grievances' of Scheduled Caste and Scheduled Tribe employees. 
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XI 

RESERVATIONS IN POSTS FILLED BY PROMOTION 

According to the Ministry of Home Affairs O.M. No. 1112167-Est.(C) 
dated the 11th July, 1968, there is a reservation of 12i% and 5% of 
vacancies for the Scheduled Castes and Scheduled Tribes respectively 
in promotions made on the basis of competitive examination limited 
to r ~  candidates in Class II, Class ITI and Class IV posts, 
in grades or services in which the elements of direct recruitment, if 
any, does not exceed 5{) per cent. There is also reservation of 12t per 
cent and_5 per cent of the vacancies for Scheduled Castes and Sche-
duled Tribes respectively ip promotions made by selection in Class 
~ and IV posts, in grades or services in which the element of direct 
recruitment, if any does not exceed 50 per cent. For such posts, the 
Select Lists of Scheduled CastelScheduled Tribe officers should be 
drawn up separately to fill the reserved vacancies. Officers belonging 
to these classes should be adjudged separately and not alongwith 
other officers; and if they are fit for promotion, they should be includ-
ed in the list irrespective of their merit as compared to other officers. 
Promotions against reserved vacancies will be subject to the candi-
dates satisfying the prescribed minimum standards. 

11.2. The Home Ministry's order also lays down th.at there is no 
reservation for Scheduled Castes and Scheduled Tribes in appoint-
ments made by promotion on the basis of seniority ~  to fitness, 
but cases involving supersession of Scheduled Castes and Scheduled 
Tribes Officers in Class I and II appointments ~  be submitted 
for prior approval to the Minister or Deputy Minister concemed. 
Cases involving supersession of Scheduled Caste and &heduled Tribe 
Officers in Class ITI and IV appointments should be reported within 
a month to the Minister or Deputy Minister concerned for inJormation. 

11.3. In a writteQ.note fllrnlsbed to the i ~ •. &r lmiia has 
stated that no percentage reservation is made for Scheduled Caste and 
Scheduled Tribe employees for posts filled up by promotion, in terms 
of Home Ministry's orders issued in July, 1968. The follOWing 
reasons have been advanced in this regard: 

"(a) Where the promotions are made purely by selection, we 
insist on merit in view of high level of performance ex-
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pected of the employees in the sophisticated and highly 
competitive field in which we are operating; and 

(b) In cases where seniority is the main basis for promotion, 
the candidates of ScheduledCasteITribe get the benefit of 
promotion according to their turn, unless they were consi-
dered unsuitable." 

It has also been stated in the note: 

''We have also to take into account the practice followed in 
Engineering and other industries generally. In an organi-
sation like Air India where the employees are unionised 
and promotion constitute an important aspect of labour 
relations, out-of-turn promotion of candidates of these com-
munities is likely to be resented b.y the Unions." 

11.4. The Committee enquired of the reasOns· 'for riot providing 
reservation for Scheduled Castes and Scheduled Tribes in posts filled 
by promotion. The representative of Air India has stated: 

"We have got two types of promotions which We make in our 
organisation. One is purely by selection and the other is 
on the basis of seniority. Now in the case of seledion we 
do not make any reservations because it defeats the pur-
pose of selection itself; unless the best candidate comes up, 
it will not be a promotion by selection at all. 

In the second category, we promote everybody who comes up 
inchiding Scheduled Castes and Scheduled Tribes and there 
have been no case so far, to our knowledge, where such 
people have been either superseded or kept back." 

11.5. In reply to a question, the representative of the Ministry has 
stated that .Scheduled Caste and Scheduled Tribe persons were given 
one grading higher. 

11.6. The Committee pointed out that so far as Class I And Class II 
posts were concerned, the procedure regarding grading was there. 
But so far qs Class III posts were concerned, there was reservation of 
12t per cent for the Scheduled Castes and 5 per cent for Scheduled 
Tribes in promotion in selection posts. As per orders of the Ministry 
of Home Affairs, select list of Scheduled Caste I Scheduled Tribe em-
ployees should be drawn up separately to fin the reserved vacancies 
and employees belonging to these classes should be adjudged separ-
ately and not along wi,th other employees. The Secretary, Ministry 
of Tourism and Civil Aviation has stated: ''What you are mention-
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ing is perfectly correct and this can be followed in Air India without 
any trouble in regard to categories which are not of technical nature. 
We shall ask them to do it." 

11.7. The Committee are not convinced by the arguments advanced 
during the course of evidence by the representative of Air India 
regarding non-adoption of orders in regard to reservations for Sche-
duled Castes and Scheduled Tribes in posts filled by promotion. They 
do not see any reason why Government of India orders in regard to 
reservations for Scheduled Castes and Scheduled Tribes in posts fil-
led by promotion should not be followed by Air India. 

11.8. The Committee hope that as assured by the representative 
of the Ministry of Tourism and Civil Aviation, Air India would fall 
in line with the procedure that is being followed in other Govem-
ment Departments, at least in such categories of posts which are of 
non-technicnl nature. 

NEW DELHI; 
November 9, 1970 
KaTtika 18, 1892 (S). 

D. BASUMATARI, 
Chairman, 

Castes and Scheduled Tribes. 
Committee on the Welfare of Scheduled 



APPENDIX I 

(Vide para 6.3 of the Report) 

STATEMENT INDICATING THE NUMBER OF CANDIDATES CALLED FOR 
INTERVIEW AND SELECTED-AND THE NUMBER OF SCHEDULED CASTEl 
SCHEDULED TRIBE CALLED AND SELECTED-CATEGORYWISE 

Category Total No.  No. of Total No. No. of 
called Scheduled Appointed Scheduled 

Caste/Tribe Caste/Sche-
called duled Tribe 

selected 

1966 

Class I 188 42 

Class II 785 2 135 

Class III 6541 193 335 ~ 

Class IV (Excluding sweepers) 

Class IV (Sweepers) 7 "J 

1967 

Class I SOO 5 47 
Class II] 838 10 27 
CIass III 1116 432 477 47 
Class IV (Excluding Sweepers) 

Class IV (Sweepers) 49 28 6 ~ 

1968 

Class I 726 17 4S 

CIass II 1385 9 125 
Oass III 6924 346 534 55 

CIass IV (Excluding Sweepers) 

Oass IV (Sweepers) 152 134 6 5 

1969 

CIass I 332 2 44 

CIass II 2109 14 52 

Class III 9708 1177 336 25 

CIass IV (Excluding Sweepers) 

CIass IV (Sweepers) 

Note: The salary grade applicable to Chowkidar! Peon, Oeaner, ~ r  cae:. 
Rs. 100-5-150-10-190. These catqones, are therefore, JDeluded ID 
aaM III. 
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APPENDIX n 
(Vide para 6.4 of the Report) 

STATEMENT SHOWING THE TOTAL NUMBER OF EMPLOYEES AND THE 
NUMBER OF SCHEDULED CASTES AND SCHEDULED TRIBES AMONGST 

THEM AS ON 1ST JANUARY. 1970 

Number of Remarks 
Oassification of Posts/ Total on 

Services 1-1-1970 Scheduled caste Scheduled Tribe 

No. % No. % 
2 3 4 5 6 7 

Permanent 

Class I 1066 
Posts carrying payor a 

scale of fay with a maxi-
mum 0 not less than 
Rs. 950/-. 

Class II 1540 10 .649 

Posts carrying a payor a 
scale of pay with a maxi-
mum of not less than Rs 
575/- but less than Rs. 
950/-. 

Class III 4451 737 16.5 31 .696 

Posts carrying a payor a 
scale of pay with a maxi-
mum of Rs. 110/- but 
less than Rs. 575/-. 

Class IV-
(Excluding Sweepers) 

Posts carrying a payor a 
scale of pay the maxi-
mumofwhichisRs.11O-
or less, excluding swee-
pers. 

Class V 88 86 97.89 

Sweepers (Or. Rs. 100-
5-150-10-190) - --7145 833 11.62 31 .434 

Temporary 
Class I . 

Posts amyina pay or a 
scale of ray with a maxi-
mum 0 not less than 
Rs. 950. 
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Class II 

Posts carrying a payor a 
scale of pay with a maxi-
mum of not less than 
Rs. 575 but less than 
Rs.9S0. 

Class III 

Posts carrying a payor a 
scale of pay with a 
maximum of Rs. 110 but 
not less than Rs. 575. 

Class IV. 
(Excluding Sweepers) 

Posts carrying a payor a 
scale of pay the maxi-
mum of which is Rs. no or less, excluding 
Sweepers. 

Class V 
Sweepers 

(Gr. Rs. 100-5-150-
10-190) 

GRAND TOTAL • 

2 

144 

7289 

37 ~ 

3 4 5 6 7 

4 2'r, 

837 11·48 31 ·434 

·NOTB :_ (1) The salary trade applicable to Chowkidar, Peon, Cleaner, Loader, 
etc. is Rs. 100-5-150-10-190. Therefore. the above categories are also 
included under Class III. 

(2) The above figures include the staff in the licensed categories and those posta 
abroad on Indian scales of pay. 



APPENDIX III 

(Vide para 6·7 of the Report) 
STATEMENT SHOWING THE NUMBER OF EMPLOYEES IN CLASS 

III POSTS (EXCLUDING SWEEPERS) AND THE NUMBER OF 
SCHEDULED CASTE AND SCHEDULED TRIBE EMPLOYEES 

AMONGST THEM AS ON 1-11-1970 

Grade Category of posts Total No. No. of Employees 

Rs. 
100-5-150-10-190 

130-5-150-10-190 

">\1-10-200-15-230 

2 

Assistant Cook 
Vendor/Handyman 
Chowkidar 
Watchman 
Cleaner/Loaders 
Cleaner 
Female Worker (Canteen) 
Gardener 
Peon 

Cook 
Despatch Rider 
Head Vendor 
Head Cleaner 
Head Chowkidar 
Head Gardener 
Head Loader 

Dresser 
Driver 
Head Cook 
Loading Supervisor 
Printer's Assistant 

150-10-200-15-245- Jr. Canteen Assistant 
20-345 Jr. Catering Assistan, 

Jr. Clerk 
Typist Clerk 
Typist 
Jr. Compounder 
Jr. Comptist 
Jr. Puncher 
Jr. Telephone Operator 
Jr. Teleprinter Operator 
Jr. Timekeeper 
Jr. Traffic Assistant 
Jr. Cargo Assistant 
Tracer 

180-10-200-15-245- Jr. Printer 
20-365 Jr. Progress Clerk 

Jr. Storekeeper 

200-15-245-20-345 Head Driver 
Sr. Driver 

of employees Sch/C Sch/T 

3 4 5 

1414 637 

69 2 

130 19 

489 31 3 

65 

90 2 
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Grade Category of posts Total No.  No. of Employees 
of employees Sch/C Sch/T 

1 2 

Rs. 

230-1S-245-20-385- Yard Supervisor 
25-435 

200-15-245-20-385- Sub-Overseer 
25-510 Mukadam (Gardening) 

Carpenter 

~  Aircraft Technician 
PIan Technician 
Tailor, Mason 
Plumber/Painter 
Teleprinter Mechanic 
Welder 
Sr. Progress Clerk 

230-15-24S-20-385- Briefing Assistant 
25-S10 Jr. Artist 

Ramp Supervisor 
Sr. Catering Assistant 
Key Punch Operator 
Sr. Cargo Assistant 
Sr. Clerk 
Sr. Compounder 
Jr. Security Assistant 
Sr. Comptist 
Sr. Telephone Operator 
Sr. Puncher 
Sr. Timekeeper 
Sr. Traffic Assistant 
Stock Verifier 
Transport Assistant 
Stock Verifier 
Transport Assistant 
Sr. Clerk (Opr.) 

"245-20-385-25-535 Sr. Printer 
Sr. Storekeeper 

230-15-245-20-385- Stenographer 
25-560 

285-20-385-25-560 Assistant Cat./Cabin 
Supervisor 
Asstt. Transport Supervisor 
Sr. Canteen Assistant 
Cashier 
Draughtsrnan 
Chief Printer 
Chief Telephone Operator 
Chief Teleprinter Operator 
Chief Traffic Assistant 
Librarian 
Office Assistant 
Operations Assistant 
Nurse 
Dispensary Assistant 
Sec. Storekeeper 
Sr. Security Assistant 
Technical Assistant 

3 4 S 

2 

8 

S02 16 

825 21 3 

74 

133 

6 



Rs, 

410-25-:10 

385-25-535 

2 

Receptionist 

Asstt, Flight Purser 

3 

64 

108 

4 s 

2 

NOTE :-(1) The Salary grade applicable to Chowkidar, Peon, Cleaner, Loader etc. 
is Rs. 100-5-150-10-190, Therefore, the above categories are also 
included under Class III. 



APPENDIX IV 
(Vide para 10.3 of the Report) 

PROCEDURE FOR REDRESS OF INDIVIDUAL GRIEVANCES 

All complaints which emanate from individual employees are in-
dividual grievances. If the same individual grievance is shared by 
small groups of employees in the same Section or the same category, 
it will be dealt with as an individual (group ) grievance. Only the 
grievances which relate to employees' wage payments, overtime, 
leave, transfer, promotion, seniority, work assignment, working con-
ditions and i.nterpretation of service agreements would constitute in-
dividual grievances for the purposes of the procedure set out herein. 
It excludes individual grievances relating to discharge, dismissal and 
questions of general applicability of wider magnitude, which may 
legitimately fall within the sphere of collective bargaining cannot 
form a subject-matter of this procedure. 

lA. Notwithstanding the grievance procedure stated below, an 
aggrieved employee shall retain his right of appeal against any 
order of an officer to the next higher authority. However, he shall 
not exercise the said right of appeal simultaneously and once the 
said right is exercised, the grievance procedure cannot be invoked, 
while the said right can be exercised after the grievance procedure 
is exhausted upto third step. 

2. In order to make this procedure simple, easily intelligible, ex-
peditious and to cut out the delays that might arise at variQus stages, 
the steps to be followed for redressing a grievance are outlined be-

low: 

STEP 1: An aggrieved employee (which includes small groups 
as stated above) must either in person or with the 
Union's Shop or Section representative, present his 
case verbally to the Shop Superintendent or the 0ffi-
cer-in-Charge of the Section to be designated in this 
regard. It will be the responsibility of the Shop 
Superintendent or the Officer-in-Charge to settle ~  

grievance within 48 hours of the presentation therwf. 

STEP 2: If the employees is not satisfied with the decision of 
the Officer mentioned in Step No.1 or fails to receive 
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an answer within the stipulated period, he shall, 
either in person or accompanied by the Shop I Section 
representative present his grievance to the Depart-
mental Head andlor to the Officer-in-Charge so de-
signated in his place. At this step, the grievance 
must be stated in a prescribed form. The Depart-
mental Head of the Officer concerned so designated 
shall give his answer within 3 working days of the 
presentation of the grievance. If action cannot be 
taken within that period, the reason for delay should 
be recorded on the said prescribed form. 

Note 1: Copies of the prescribed form in bound books will be 
kept in the office of the A.C.E.U. so that an employee 
whose grievance is not redressed at Step No. 1 could 
request the Union to take up his grievance for further 
remedial action with the Head of the Department. 

Note 2: It would be noted from the two steps indicated above 
that the highest intra-mural authority to deal with 
individual grievancels is the Head of the Department 
or the Officer so designated in his absence,and in 
ordinary course no grievance unless it is extremely 
difficult, should remain unredressed at this level. 

S'1EP 3: Should the grievance however, survive beyond Step 
No.2, that is, if the decision of the Departmental 
Head o'r the Officer so designated in his absence, is 
not acceptable to the aggrieved employee or if the 
answer is not forthcoming within the stipulated 
period, the reason for delay being not recorded, the 
grievance shall be presented in the prescribed form to 
the Chief Administrative Officer by the Shop! 
Section representative accompanied by a representa-
tive of the Bombay Region of the A.C.E.U. The 
Chief Administrative Officer shall give his decision 
within 7 working days. If action cannot be taken 
within that period, the reason for the delay should be 
recorded, on the said prescribed form. The Chief 
Administrative Officer shall record his decision on the 
grievance and communicate the same to the employee 
concerned. 

"llte1: A 'representative of the A.C.E.U., Bombay Region, 
will be associated in an advisory capacity with the 
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Chief Administrative Officer in dealing with the 
grievance. 

Note 2: If the complaint is against the officer mentioned in 
the first step, the employee is free to take up his 
grievance at the next higher step, and if against the 
officer referred to in Step No.2, the employee can 
take it up at Step No. S, direct. 

3. GENERAL. 

(i) The aggrieved employeels shall, within 3 working days of 
the receipt of the decision at one step or if no decision is received, 
on the expiry of the stipulated period, file hisltheir g'rievancels to 
ihe next higher step, should helthey feel inclined to do so. 

OJ) If a grievanee arises out of an order, the said order shall be 
-complied. with before the employee concerned evokes the procedure 
laid down. If, however, there is a time lag between the issue of an 
ord.er and its date of effect, the grievance procedure may imme-
diately be evoked, but the order nevertheless shall be complied 
with, even if all the steps in the grievance procedure have not been 
.'xhausted. 

(iii) In the case of any grievance arising out of discharge or 
dismissal, the aggrieved employee may exercise the right of appeal 
to the authority iSISuing the order of dismissal or discharge or to the 
next higher authority specified, within a week of the date of dism¥-
sal Or discharge. The Union also may take up such a case either 
before or after the appeal is disposed of by the authority ~ c r  

Note: If it is necessary for any employee to leave his place 
of work during the working hours, for calling on the 
officer concerned with the redressal of a grievance 
under this procedure, previous permission of the im-
mediate superior shall necessarily be obtained, sub-
ject to the condition that the employee shall not suffer 
any loss in wages for the time spent on this account. 
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1.7. The Committee are distressed to note that 
although the Air India Corporation came into 
existence in August, 1953, the reservations for 
Scheduled Castes and Scheduled Tribes in the 
Corporation were adopted as late as 1st January, 
1966, and that too after protracted correspon-
dence and discussions between the Ministry of 
Tourism and Civil Aviation and the Corporation. 
In view of the mandatol'y provisions of Article 
335 of the Constitution which lay down that the 
claims of the members of the Scheduled Castes 
and Scheduled Tribes shall be taken into consi-
deration, consIstently with the maintenance of 
efficiency of administration, in the making of 
appointments to services and posts, it should have 
been obligatory on the part of the Air India to 
provide reservations for Scheduled Castes and 
Scheduled Tribes from the very beginning. As 
matters stand, and account of the delayed imple-
mentation of the Home Ministry's reservation 
orders, the Air India have deprived the Sche-
duled Castes and Scheduled Tribes of their due 
and legitimate rights guaranteed by the Consti-
tution. The CoIllmittee, however, are glad that 
Government are conscious of the shortcomings 
and "Air India has now appreciated the need to 
put the matter right." The Committee hope that 
the Corporation WOUld, as assured by the repre-
sentative of the Ministry of Tourism and Civil 
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Aviation, rectify the position as quickly as possi-
ble so that the Scheduled Castes and Scheduled 
Tribes are enabled to play a significant role in 
Air India. 

The Committee note that the Air India are 
maintaining, and also furnishing to the Bureau 
of Public Enterprises. periodical returns and 
statistics about the share of Scheduled Castes 
and Scheduled Tribes in their recruitment. The 
Committee would, however, like to emphasise 
that mere maintenance of statistics is' not an end 
by itself. The object of maintaining these statis-
tics is to know the deficiency and shortfalls 
in the recruitment of Scheduled Castes and 
Scheduled Tribes in the Services and to under-
line the need for taking urgent remedial mea-
sures to make good the short-falls. 

The Committee agree with the views of the 
representative of Air India that it would be 
desirable to set up a Cell in the Bureau of Pub-
lic Enterprises for maintaining a live roster of 
Scheduled Caste and Scheduled Tribe candi-
dates for the various posts (region-wise). The 
Committee feel that the maintenance of such a 
roster would widen the scope of :r:ecruitment 
and facilitate absorption of Scheduled Caste and 
Scheduled Tribe candidates in public sector 
undertakings. 

The Committee also desire that the Bureau 
of Public Enterprises, shOUld watch the percen-
tages of reservations prescribed for Scheduled 
Castes and Scheduled Tribes in Air India. The 
deficiencies, if any, found in the representation 
of Scheduled Castes and Scheduled Tribes in ser-
vices of Air India should immediately be brought 
to the notice of the Ministry of Tourism and 
Civil Aviation and Air India so that effective re-
medial measures could be taken. 
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The Committee note the present percentages 
of reservations provided for Scheduled Castes 
and Scheduled Tribes in Air India. They hope 
that with the enhancement of the percentages of 
reservations by the Government of India for 
Scheduled Castes from 121 per cent to 15 per 
cent and for Scheduled Tribes from 5 per cent to 
7t per cent in posts filled by direct recruitment 
on an all India basis the Corpor.ation would also 
raise upwards the percentages of reservations 
for Scheduled Castes and Scheduled Tribes ac-
cordingly. In this connection. the Committee 
would like to invite the attention of the Minis-
try to the following observations made by the 
Ministry of Finance (Bureau of Public Enter-
prises) in relation to the enhancement of the 
percentages of reservations for Scheduled Casres 
and Scheduled Tribes in the services of public 
undertakings (vide 7th Report of the Committee 
on the Welfare of Scheduled Castes and Sche-
duled Tribes-4th Lok Sabha-p. 1): 

"If the existing percentages of reservation 
for Scheduled Castes and Scheduled 
Tribes in Government services are re-
vised upwards, on the basis of the 
population figures of 1961 Census or 
otherwise, there may not be much ob-
jection to adopting these percentages 
for the Publk Enterprises also." 

The Committee find that reservation does not 
apply to temporary appointments of less than 3 
months duration. The Committee find no justi-
fication for not making reservations in the tempo-
rary appointments of more than 45 days in ac-
cordance with the orders of the Government of 
India. The Committee hope that this matter 
would be looked into by the Ministry. 

The Committee note that while the Ministry 
of Home Affairs have provided relaxations and 
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concessions for Scheduled Castes and Scheduled 
Tribes in the matter of recruitment, the Air India 
does not extend such concessions to Scheduled 
Castes and Scheduled Tribes at the time of re-
cruitment for posts under the Corporation. 
Under the Ministry of Home Affairs' order No. 
81 10166-Est(C) , dated the 15th May, 1967, "The 
appointing authorities will have discretion to 
select, for vacancies reserved for Scheduled 
Castes and Scheduled Tribes candidates belong-
ing to these communities who may be of a lower 
standard than candidate..<; of other communities, 
so long as the Scheduled Castes and Scheduled 
Tribes candidates have the prescribed minimum 
educational, techn.ical and other essential quali-
fications and the appointing authorities are satis-
fied that the lowering of standards will not un-
duly affect the maintenance of efficiency of 
administration." The Air India does not appear 
to have acted according to these instructions laid 
down by the Ministry of Home Affairs in this 
behalf. 

4.9. The Committee further note that although 
the Ministry of Home Affairs, vide their O.M. No. 
1611165-Est(C), dated the 20th July, 1965, have 
laid down that the Sch€duled Caste' and Sche-
duled Tribe candidates should, wherever possi-
ble, be taken for interview in a separate bloc 
and preferably on a separate date so that they 
are not judged in comparison with general 
candidates, the Air India do not interview such 
candidates in separate blocs and on separate 
dates. The Committee feel that due to non-
adoption of these orders, the Scheduled Caste 
and Scheduled Tribe candidates are at great dis-
advantage as compared tu other candidates inso-
far as recruitment in Air India is concerned. Had 
the Air India implemented the orders of the 
Ministry of Home Affairs, it would have been 
possible for them to recruit suitablre Scheduled 
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Caste candidates for the post of Junior Cabin I 
Catering Assistant for which 48 Scheduled Caste 
candidates were interviewed and not judged 
suitable. The Committee, therefore, recommend 
that the Ministry should take up with the Air 
India the question of adopting all the orders 
issued by the Government of lndia insofar as 
concessions for Scheduled Castes and Scheduled 
Tribes are concerned. 

8. 5.4. The Committee are unhappy to find that the 
actual number of posts reserved for Scheduled 
Castes and Scheduled Tribes is not mentioned in 
the advertisements and instead only the percen-
tage of reservations is st3ted. They recommend 
that in future the number of posts reserved for 
Scheduled Castes and Scheduled Tribes should 
be indicated in the advertisements published in 
newspapers and notifications sent to the Employ-
ment Exchanges. The Committee further recom-
mend that precise reasons for the rejection of 
the Scheduled CastelTribz candidates, who have 
been sponsored by the Employment Exchanges 
should be communicated to them. 

9. 5.5 The Committee urge that the advertisements 
for recruitment to the various posts in Air India 
should be published in local newspapers (includ-
ing daily/weekly newspapers which are exclu-
sively devoted to the cause of Scheduled Castes 
and Scheduled Trih'<!s) in addition to the leading 
national papers. The Air India should also 
notify the vacancies to different regions and to 
Scheduled CasteslScheduled Tribes Organisations 
in these regions. 

10. 6.19. The Committee note that there is no repre-
sentation of Scheduled Castes and Scheduled 
Tribes in Class I service in Air India. In Class 
II service, their representation is negligible. In 
Class III service, except in the grade of Rs. 100-
190 meant for chowkidars, watchmen, peons, etc., 
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the representation in other categories of posts 
is insignificant. The Committee cannot over-
emphasise the need for taking immediate neces-
sary steps to make up the shortfalls. The Com-
mittee hope that, as assured during evidence, Air 
India will hold special recruitments to clear the 
backlog. The Ministry of Tourism and Civil 
Aviation should also see that Air India scrupul-
ously observes all the orders of the Government 
of India in regard to the concessions/relaxations 
provided for S,heduled Casres and Scheduled 
Tribes. 

The Committee regret to note that not a 
single Scheduled CastelTribe candidates was 
selected for the post of Air Hostess during the 
years 1966 to 1968. The Commitree feel that 
Scheduled Castel Tribe candidates appearing for 
interview for the post of Air Hostess were not 
judged according to the relaxed standards. In 
the opinion of the Committee, when a candidate 
is called for interview, he or she must have been 
deemed to have possessed the minimum quali-
fications required for the post. Otherwise, such 
candidate would not have been called for inter-
view. In the face of this, the Commi.ttee are un-
able to understand the reasons for rejection of 
Scheduled CastelTribe candidates for the post of 
Air Hostess at the interview stage, thus depriving 
them of their reserved quota. The Committee 
suggest that in future full reasons for the rejec-
tion of Scheduled CastelTribe candidates for the 
vacancies reserved for them should be recorded. 

While the Committee agree that there are 
certain spheres of actiVIty where one cannot ac-
cept any compromise in regard to maintenance of 
specific standards, there are many other spheres 
where relaxation of standards is possible. The 
Committee feel encouraged by the assurance 
given by the representative of Air India that a 
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special effort will be made "to get people who are 
a little below standard, give them intensive 
training in a specific period of time and, if they 
come to the required standard, absorb them." 

The Committee are glad to be informed that 
Air India is maintaining 4O-Point roster and the 
appointments are being made accordingly. They 
hope that the Ministry of Tourism and Civil 
Aviation will take early action to set up a Cell 
in the Ministry which will make periodical ins-
pection of the roster maintained by Air India. 

The Committee are happy to be informed that 
Air India has decided to select the best among 
the Scheduled Castes and Scheduled Tribes 
while making recruitment and give them 
special in-service training. This in fact was the 
recommendation of the Yardi Working Group 
which has been accepted by the Government of 
India. 

The Committee also suggest that Scheduled 
Caste and Scheduled Tribe employees should be 
encouraged to join Workers' Education Scheme. 

The Committee are distressed to find that 
the procedure for dereservation of reserved 
vacancies as per the Government of India 
orders has not been followed by Air India and 
posts have been dereserved year after year with-
out prior approval of the Ministry of Home 
Affairs. The Committee stress that before de-
reservation of posts, prior approval of the Minis-
try of Home Affairs should be taken. They also 
desire that all the cases of dereservation should 
be reported to the Ministry of Tourism and 
Civil AViationlCommissioner for Scheduled 
Castes and Scheduled Tribes with a note indi-
cating the efforts made to get the suitable candi-
dates for their information. 
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The Committee hope that before dereserving 
a particular post, the Employment Exchanges 
will be approached to get Scheduled Caste and 
Scheduled Tribe candidates. 

The Committee recommend that the postl 
which have been de reserved should be carried 
forward for three recruitment years instead of two recruitment years in terms of the Ministry 
of Home Affairs Office Memorandum No. 
27125!68 .. Est. (seT), dated the 25th March,· 1970. 

The Committee note that the Chief Personnel 
Officer in Air India has been appointed to work 
as a Liaison Officer to ensure that the Govern-
ment of India orders about reservations are 
implemented by the appointing authorities. They 
are, however, doubtful if the Chief Personnel 
Officer with his other administrative duties will 
be able to spare time to attend to this work. 
The Committee hope that the Corporation would 
review the position after a period of time to see 
whether the Liaison Officer is able to work 
effectively and improve the representation of 
Scheduled Castes and Scheduled Tribes in Air 
India. 

The Committee desire that complaints Cells 
should be set up in all the Regional Offices of 
Air India to redress the complaints and griev-
ances of Scheduled Caste and Scheduled Tribe 
employees. 

The Committee are not convinced by the 
arguments advanced during the course of evid-
ence by the representative of Air India regard-
ing non-adoption of orders in regard to reser-
vations for Scheduled Castes and Scheduled 
Tribes in posts filled by promotion. They do 
not see any reason why Government of India 



1 2 3 

orders in regard to reservations for Scheduled 
CaStes and Scheduled Tribes in posts filled by 
promotion should not be followed by Air India. 

11.B. The Committee hope that as assured by the 
representative of the Ministry of Tourism and 
Civil Aviation, Air India would fall in line with 
the procedure that is being followed in other 
Government Departments, at least in such 
categories of posts wbich are of non-technical 
nature. 

GMGIPND-LS 11-2313 (Aii) LS-26-11-70-11B5. 

I 



1970 BY LOB: SABRA SECRETARIAT 

PuBLISHED UNDER RULE 382 OF THE· RULES OF PROCEDUU AND CONDUCT OF 
BUSINESS IN LoK SABHA (FzrrH EDITION) AND PRurrED BY THE GENl:RAL 

MANAGER, GOVERNMENT OF INDIA PRESS, MINTO -ROAD, NEW DELHI. 


	001
	002
	003
	005
	007
	008
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064

